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To 

Shri K.P. Irudayaraj 
C/o Mariay Susai 
No. 20, V Cross, 
Narayeno Pillei Street 
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Shri R. Deveraj 
No. 3.22/4, Lakshminsrayenapura 
III Cross, III Plain Road 

Srirampuram Post 
Bangalore 	360 021 

Shri A.Shekhar 
Blacksmith 
Mechanical Department 
Office of the C & W.S., 
Byappanahall I 
Southern Railway 
Bangalore 

Shri J. Prakash 
No. 44, "Srikanteswara Nilaya" 
Murieswara Temple Road 
J.B. Colony 
Veshwanthpur 
Bangalore - 560 022 

V/s The Secy, M/o Rlya and 3 Ore 

Shri A Manikyam 
Blacksmith 
Office of the C & W.S., 
Byappanahalli 
Southern Railway 
Bangalore - 

Shri N. Pluniraju 
Blacksmith 
Office of the C & W.S., 
Byappanahalli 
Southern Railway 
Bangalore. 

Shri P.M. Manoharan 
364, 3rd Cross 
K.N. Extension 
Ye shuant hpur 
Bangalore - 560 022 

S. Shri M.S. P,narida Ramu 
Advocate 
128, Cubbonpet Main Road 
Bangalore - 550 002 
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The Secretary 
Ministry of Railways 
"Rail shaven" 
New De].hi-110011 

The General Manager 
Southern Railways 
Partk Town 
Madras - 3 

II. The Divisional Railway Manager 
Southern Railway 
angalore Diviiofl 

SBC, Bangalore - 560 023 

The Divisional Personnel Officer 
Southern Railways 
angalcr8 Division, SC 
angalora - 560 023 

Shri M. Sreerangaiah, Railway 4dvocate 
S.P. Buildings, 10th Cross 
Cubbaripet Main Road 
arigalore - 560 002 

Subject : SENDINC COPIES OF ORDER PASSED BY THE BENCH IN 
APPLICATIOJ NOS. 598, 1960 and 1961, 1603 and 1611 to 1613/B5_(f) 

Please find enclosed herewith the copy of the Order passed by this Tribunal 

in the above said Applications on 3-12-86. 

-- 
Deputy Regietrar 
(Judicial) 

Cool : As above 



BEFORE THE CENTRAL ADINISTR/TIjE TRIBUNAL 
BAN6ALORE BENCH, BANGALORE 

DATED THIS THE THIRD DAY OF DECEMBER, 1986. 

Present: H.n'bj. Shrj Ch.Ran,akrjahn. Ba. 	Membsr(J) 

Hcn'bl. Shri L.H.A.REGfJ 	 Member(A) 

APPLICATIC\1 N.s.598,1960 and 1961, 
1603 and 1611 to 1613186(F). 

1.K.P.Irudayaraj, 
C/a Marisy Susai, 
N..20, J Crass, Narsyana- 
Pillal Street, 
8ariçalur. - 1. 

2 .R .Devaraj, 
R/a Ne.3.22/40  
Lakshiiinarayana pura, 
IIItr.ss, III Main Read, 
Srirampuram Pest, 
8aral.re  - 560 021, 

3.A.Shekhar, 
Werking as Blacksmith, 
Mechnaica]. Department, 
0/. the C & W.S., 
Byappanahalli, 
S.uthern Railway, 
Banga].ere, 

4,:J.Prakash, 
B/a 'Srikanteswara Nilaya 
N9.44, Muneeware Temple Read, 
J.B.C.l.riy, Yeshwarithpur, 

	

\\ 	Bangaler. - 22. 
: 	

\5.A.Manikyam, 

	

, 	c/s Shri K.Subba Re. & Sh.M.S.Anand Ramu, Adva., 

	

I 	Nc.128, Cubb.npet Main Read, 
Bangal.re - 2. 

6.N.muriiraju, 
C/. Shri K.Subba Ras & Sh.M.S.Anad Ramu, Advs., 
'4..1281  Cubbanpet Main Rsad, 
Bangalere - 2. 

7 • P.N .Mon.haran, 
c/s Shri K.Subbe Rae & Sh.1.5.Anand Ramu, Advs., 
Ne.128, Cubb.npet Main Read, 
Banga].sr. - 2. 	 ... 	 APPLICAJTS. 

( Shri M.S.Anand Ramu, 	... 	Adi.cates ) 
VS 

1.Thi Unien of India, 
represented by the Secretary, 
Ministry of Railways, 
"Rail Bhavari , 

New Delhi. 
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2. The General Manager, 
S.uth.rri Railways, 
Park Tst, Madras. 

3, The Divisi.nal Railway Manager, 
S.uthern Railway, 
Bangal.re Divisiun, 
SBC, Bangalere - 23. 

4. The Diviei.r,al Pere.nnel Officer, 
S.uth.rn Railways, Bangaisra 
Divisien, SBC,Bangalsre - 23. 	... 	RESPU'JDENTS. 

( Shri M.Srirangaieh 	... 	Adv.cate ) 

Thés@ applicatiens have ceme UP befere the c.urt teday. 

K.n'ble Shri L.H.A.Reg., M.mb.r(AM) has made the fell.tsing a 

OR D E R 

In these as n fr.sh  applicati.ne, received under 

Sec.19 of the Administrative Tribunals Act, 1985 the prayer is for 

quashing the impugned erdur dated 7/13.3.1986 passed by the 4th 

reapandsnt(Annexure—C) and for grant of censequential relief. As 

all these applicati.ns are alike in peint of law and an facts, we 

prepcise to disp.sa  them of by a csmmen erder. We have classified 

these applicati.ns in three sets as under ta facilitate reference: 

Set N.. 	Appliati.ns Nss..f1985. 

	

I. 	598, 1960 and 1961 

	

II 	1603 

	

III 	1611, 1612 & 1613 

( t; I 	2. 	C.ncisely stated7the facts material for determinatisri 

if the issues raised in these three sets of applicati.ns are as 

f.11ewe: 

S_etI. 

	

	A.plicatien N.a.5981 nd. 1960an_1961 of 1986(F)s 

Applicatians I t. 3 were initially appeinted as Casual 

Labsur Artisans,sn daily wages in the Bangaisre Division(SBC)sf  

the Seutharn Railway, with effect from 22.12.1980, 20.7.1981 
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end 20.3.1981 respectively. On t.mpleti.n of csntinu.us  service 

if feur mtintha, they were deemed to have acquired t.smp.rary status 

and were br.ught an the pay—scale .f .260-400 in the skilled 

grade,with effect fr.m 22.4.1981, 20.11.1981 and 20.7,1981 es—

pectiv.ly, as is seen from Annexure—A. They were breught an the 

abeve pay scale if 1.260-400/ in the skilled grad., subject te 

cenditier, that they had passedprescrjbed trade test, in the 

categ.ry if pests in which they were engaged. 

SetIt. pplicati.n N..1603/1986(F): 

The applicant was appeinted as a Casual Labour Artisan 

in SBC,ef the S.uth.rn Railway. He was deemed to have acquired 

t.mperary status, after centinusus service of feur menthe and was 

therefsre br.ught an the pay scale .f Rs.260-400jn the skilled 

grads, with effect from 20.6.1981, as is seen from Annexure—A 

subject to the csnditisn,that he had passed the prescribed trade 

test in the catsg.ry of pest in which he was engaged. 

Set III.Applicatieris N.s.1611 t. 1613 /1986F) 

Applicants 1 t. 3 in this case.  were similarly appeinted 

as Casual Labeur Artisans in SBC of the S.uthern Railway. They 

Z. 	were breught on the pay scale of Rs.260-.400 in the skilled grade, 

with effect fism 20.11.1981,20.5.1981 and 22.10.1981 respectively, 

having been deemed to have acquired temp.rary status after ceti—

nLIe service if f.ur menths— vids Annsxure—A, subject to the can—

ditian, that they had passed the prescribed trade test, in the 

categsry if pests in which they were engaged. 

3. 	The applicants in all the ab.vo 3 sets if applicatisns 

ate that they have successfully csmpleted the prescribed trade 

test. They were initially engaged in the Engineering D.partment/ 

Branch of SBC(EDO, for shirt), but were subsequently transferred 

to the rq.chaniéal Department/Bran h if SBC(MD8, for shert), in 
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accordance with the instructions dated 13.5.1985 of the 4th 

resp,ndent(Annexure—B). The applicants aver, that their trans—

f.r from LOB to MOB, wan net justifiad. On 7/13.3.196 (Anne—

xur.—C) the 4th respondent fixed the pay of the appliants(amsng 

others, who were re—deployed to MOB) in the pay—scale of Rs.196-

232, with effect from the data they joined in the MDB, with 8 

note at the end, that ever—payments made already to the •mpleyees, 

would be recovered from their salary in easy instalments. 

4. 	The applicants submitted a representation there.nj 

an 20.3,1986(Annexure—O, in the case of Sets I and II and Anne—

xure—D to F in the case of Set III of the applications) t. the 

Divisional Mechanical Engine3ry  Southern Railway(D1[, for short) 

but to no avail. The applicants stats, that the aforesaid •rder 

dated 7/13.3.1986(AflfleXUre—C) of the 4th resp.ndent, has resulted 

in their damatien by two gradas and arbitrary recovery of ever—

paynnent of salary from thr3,from as lang back as 1981, causing 

them no little financial hardship. Accerding to them, having worked 

as Skilled Artisans, they cannot be paid lower emoluments than 

prescribed for this category of pest, as .therwisethis wouldbs 

violative .f Articles 14,169  21 and 23 of the Constitution. 

5. 	The applicants refer to the relevant pr.uisi.ns of 

the Indian Railway Establisheent Manual(Manual, for short), in 

regard to their recruitment and allied matters. They contend, 

that as they were brought on the pay—scale of Rs.25O-400 prescri—

bed for Skilled Artisans, they are entitled to this pay scale 

with effect from the dates shown against their names according 

to Annexure—A. They further submit, that they are entitled to 

temporary status, as also-fter permanent absorption in this post, 
It 

bypassing the prescribed trade t.st and were working th.toin 

for nearly 5 years. 
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S 	6. 	The applicants state that they were deployed from 

the LOB to the 11DB,against their will, and yet they have no •bjecti.n, 

prèvidedthey are given the same .r equivalent jsb and pay-scale 

in the (lOB. 

	

7. 	The applicants refer to the Railway Bserd'e letter 

dated 2.6.1981 0  dealing with the terms and c.nditi.na  of service, 

relating to Casual Labeur Artisans and to cenferring temp.rary 

status on them, an completion of 120 days of service, with entitle-

ment to regularisatien* They have in particularreferred to 

clause(F)(vj) in the said letter of the Railway Beard, pertaining 

to regularisatien of casual labourers, engaged in werk-charged 

establhment for long. Such labourers, according to them, can 

in terms of the af.reeadi clausoF(vi), be absorbed in regular 

vacancies in 
A. skilled grad., within 254 of the vacancies reserved 

- for departmental promotien, previded 7they have euccesfully unier-

gone the prescribed trade tests and there is a paucity of depart-

mental candidates, Lince they were appointed in the skilled cats-

gory and have been wering centinu.usj.y in that capacity for 

quite lang, since 1981, they centend, that there should be no 

impediment to their being absorbed in the skilled category. In 

this context, they submit that the order passed by the 4th respon-

dent an 7/13.3.1995(Annexure_C) reducing their pay in the l.wer 

ay scale of Rs.196-232, as cempared to the pay scale of s.260-400, 

in which they were initially placed, is illegal and unjustified 

/ and contrary to the instxuctiens of the Railway Beard,in their 

af.remeritisned letter dated 2.5.1991. As their representation to 

/ the cenoerned auth.rities had gene without heed, the applicants 

huo appreached this Tribunal for relief. 

8. 	The learn.d Counsel for the applicants reiteratedtthe 

above contentions in the course of his arguments. Shri Srirangaiah 

sought to rebut each one of them. The respondents are seen to have 

filed their otatoment of •bjecti.ne .nly in resp.ct of Application 
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Ne.598 of 1986(F) in set I of the applicati.ns and have fuvnishsd 

an uneigned cspy theresfq in respect of Set III of the Appljcati.n.. 

N. statement of sbecti.ns has been filed in respect if Appli—

catiwi F4..1503 of 1985(F). 

Shri Srirangaiah,, si.e, that n.LIhers, dees the Office 

Order dated 2.5.1984 (Arinexur.—A), issued by the 4th rsep.ndat, 

state, that the applicants were selected for the skilled grade. 

Acc.rding to him, they were actually pr.m.t.d to this grad., 

from the data they sbtained temperary statue in the pay—scal.af 

Rs.196-232. He submits that, the applicants were inducted in the 

11D8. They were h.wevsr redeployed from the EUB to the P1DB in 

administrative interest, as also to prevent their retrenchment, 

as they were f.und to be surplus in the fermer. Shri Srirangaiah 

avarred,that the applicants were net actually empanelled for re—

gular abssrptien as Khalasis, withrut which they ceuld net be re- - 

garded as regular empl.yees. 

Shri Srirangaiah submittedthat the skilled graded 

Rs.260-400 was awarded to the applicants, against the isrk—chargsd 

establishment in the EOB, which was hswev.r withdrawn an their 

depleyment to their parent 11DB, where such werk—charged facility 

was not available and they were restared to the .riginal grade 

viz., Rs.196—z32, acc.rding to their turn. In this regard, he 

referred to the rules for abs.rpti.n prescribed in the Manual, 

which he sai clearly laid dewn, that casual labsur.rs/subetitutes, 

are net entitled fsr regular abs.rpti.n in the permanent estab— 
A 

lishment, unless they are app.inted by the Staff S.l.cti.n Beard 

to Class IU p.sts. Hswever, such wsrkers on regular scale if 

pay, in thetevent of their serving in semi—akilled/ skilled grades 

weuld be given the b.n.fit of increment, while fixing their pay 
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inskillsd grade, taking into acc.unt their service as casual 

lab.ur in higher or equivalent grades,in acc.rdance with the 

instructj3ns c.ntained in Letter dated 5.11.1976 .f the Railway 

13e a r d. 

Shri Srirangaiah indicated, that this benefit was 

granted to the applicants by refixing their pay in the scale of 

s.196-232 as Substitute Xha1asis I accsrding t. the •rddr passed 

by the 4th respend.rit on 7/13.3,1985(Annexure—C) and that only 

the first applicant,in Applicatien Ne.598 of 1986had represented 

there.n, in writing, .n 20.3.1986 t. the O1E/SOC. He stated,that 

be?sre this appliccitian could be c.nsiderecl by the cencerned 

authorities, the applicants hurriedly appr.ached this Tribunal 

for redress. He explained, that refixation of their pay in tte 

grade of R9.196-2327 under the Office Order dated 1/13.3.1985 of 

the 4th r.sponderit(Arinexure—C) tesk earns time, as a fairly 

large numbsr of redepl.yed smpleyaes1 were invelvedinclusive of 

the applicants and the service recerd if some if them was net 

readily available. 

Accsrding t. Sri Srirangaiah, due to inadvertence, 

the applicants as well as sthers, were paid the same ealary,  

which they draw prier to their redepleyrnent from the EDB t. the 

11D8. The resp.ndents, had theref.rs by the ab.ve  Order dated 

7/13.3.1935(Annexure—C)t. recever this ever—payment from the 

applicants and ethers similarly placed, and this was to be Jon 

in easy inetalmants. Sri Srirangaiah averred, that the appli—

cants cannat take undue advantage of this inadvertent errer and 

that no previsi.n of the Csnstituti.n was vislated an acceunt 

of this recevery. 

Sri Srirangaiah emphasised, that the applicants were 

net directly recruited as Skilled Artisans,in the pay scale of 
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.26Q-400 but were snyagud as casual lab.ursrs,en daily wags and 

on c.mpletion of 4 months of continuous s.rvics, were conferred 

temp.rary status and granted the mentbly scale of pay of Rs.26W.  

400 in the skilled grads, namely, that of Artisans. They wers 

neither aba.rbsd as Skill.d Artisans ncr were they selected as 

such, by a duly constituted Staff Sol.cti.n Beard. He said, that 

the applicants were net c.mpslled to go from the EDB t. the IJB. 

H. denied the avsrmsnt of the applicants, that they had submitted 

that they would go t. the MOB, previded,th.y were given the ser 

equivalent jab and ide-itical scale of pay. 

Sri Srirangaiah clarified, that the redeployed substi—

tuee such as the applicants, would be ovantually regularly abs.nbed 

in the Department/Branch, to which they are redeployed. The 

applicants who are Lubstitute Carriage and Wagon Khalasis in the 

MOB, would be eligible for abs.rptian as Regular Carriage and 

Wagaen Khalasis in the 110E3( to which they are redeployed) by em—

panslruent,acc.rding to the precedurs prescribed. Sri Sniran:aiah 

stated emphatically, that the applicants did not pretest, when they 

were redeployed from the EDE to the MOB. He said,that an the con—

trary, the applicants in Set I of the Applications (Anrisxur. fl to 

ii) had in winiting,expressed an 22.9.1986, that they were willing 

to take the batsm senierityamengst the Substitutes in the 

El.ctrical/1echanical Department/Branch. 

The applicants who along with ath.rs,7were workingas  

Casual Lab.ur Substitutes in the EDB, were redeployed to the MOB 

as Substitute Carriage and Wagon Khalasis by the 4th resp.ndent, by 

his erder dated 22.5.1985(Annexure—J in Set I of the applications). 

According t. Sri Srirangaiah, the Letter dated.6.1931 

of the Railway B.ardnsforred to by the applicants, merely states 



that casual labour •mpl.yed in skilled categ.ri.s in work—charged 

8tabijehtnert and continuing to werk for lang, are to be absorbed 

in regular VE:cancjes in skilled grades (pr.uided, they have passed 

the r.quirtd test) within 25 of the vacancies rserved, for 

dopartrnent1 pr.cn.tj.n, from among unskilled and semi—skilled 

categ.ries. The applicants wets redeployed from the EDB t. the 

M)6, as they were surplus in the former. There was ne werk—

charged ostablsihment in the MOB. Sri Srirangaiah submitt4 t 

the imftign.d order dated 7/13.3.1986, passed by the 4th resp.ndent 

(Annexure—C),was neither an srder of reversion nor did it .ntJl 

reduction of pay, but was strictly in accordance with the instruc—

tions contained in Letter datsci5.11.1976, issued by the Railway 

beard,(the relevant excerpt of which, relating to ?ixeti.-r .fpay 

of casual labourers an their absorption in a regular Class II 

post is at Annexure—It. Set I of the applications) and was 

therefore legal and valid. Sri Srirangaiah stated, that!this had 

net resulted in serious civil conseque.ice to the applicants. ki 

excerpt of the above letter dated 5.11.1976,in as far as it is 

relevant to the present case 1is reproduced bel.w for ease of 

reference: 

"39. FIXATION OF PAY OF CASUAL LABOURERS ON 
THEIR ABSORPTION IN A REGULAR CLASS I! 

POST. 

The pay of Casual Labourer BOARJ's 	
with temporary status, when absorbed Letter N.. 	in regular Class II pests, will E(P1c)11.76 	: 

01/79, dated 	fixed as follows: 
5th November 	i) Thsss who have hitherto been drawing 
1975. 	' pay in identical grades, will have their 

pay fixed with reference to the last 
pay   drawn: 

ii) These who have been working in 
semi—skilled grad a, but are absorbed 
in regular Class IU unskilled grades 
will have their pay fixed by grant.in 
jncrsmonta in the unskilled grade with 

reference to their earlier service as 
Casual Labourer in higher or equivalent 
grades.* 



Shri Srirangaiah punted out, that the applicants 

were wurking in the EDB as casual lab.urers in the skilled grads, 

prisx tL their redep]eym.nt as casual lab.ur Khalasist. MDB, 

an acceunt of which, they weis nsither discriminatd against ncr 

the principles of natural justics or Articles 14 and 16 of the 

Cunstitutien were vislated. The applicants were net empanel.led 

for permanent abs.rpti.n7  while serving in the CDB and are yet to 

be srnpsnelled an their redupisyment to the MOB. Sri Srirangaiah 

stated, that they have merely attainsd tamp.rary status, thus 

rendering them eligible for smpanslment, f.r abserptisn in regular 

vacancies in the cl[)8, which is dep.ndent an varisus facters such 

as z length Of service, suitability, availability of pests etc. 

H. maintained, that redepleyment of the applicants to the 11DB 

and their fixatien of pay,was net cuntrary to inatructi;ns cen—

tain.d in Chapter XXII of the Manual, in regard to abs.rpti.n of 

casual labeur in regular vacancies. 
11 

Ceunsel for the applicants, invited our attsnti.n t. 

the ?.11.wing extract, from Letter dated 20.12.1985 addressed1  y 

the Rilway Beard, New Delhi, to the General Managers, All India 

Railiays, in regard to the scale of pay applicable to skilled 

casual labeur, to subeLantiats tha claim of the applicants for 

the higher scale of pay of as.260-400 in the skilled grade. We 

repreduce the same bulew: 

11 r 	, Attentien is invited to the pruvisiens in 
para 2511 of I.R.C.M., which lay dewn LrLter  
alia, that an attaining temperary status, 
casual lab.ur in the epen line,will be en— 
titled to payment in regular scale of pay. 
Casual labeur engaged an prejacts(alse knewn 
as prsject casual labeur) are also entitled 
to temperary status1in accsrdance with the 
erdere applicable to then. 	Such labeur are 
given censalidated wages.st  the minimum of 
the scale of pay,when they csmplete 180 days 
of centinu.us  empleyment. 



2.A questisri has new been raised by acme of 
the Railway Administratiens whether the 
scale of pay as applicable to the skilled 
artisans can be given to casual labeuv 
empl.yed in skilled categsrjes when they 
attain tempirary status. The Department 
if Railways have censiderel the matter. 
They have new decided that whir, casual 
labeur are engaged in skilled categ.ries, 
the relevant scalefer purpsse if determining 
their wages in terms if the extent instructiens 
as cited abeve will be tfat applicable to 
skilled artisans viz.s.260-400(R.5.). This, 
en attaining temp.rary status(in terms if 
extant erders), they sheuld be paid in the 
scale of Rs.250-400(R.). Similarly in the 
case if pr.ject casual leb.ur engaged in 
skilled categeriss who have c.mpl.t.d 180 days 
sf centinusus service, ceneelidated wages(fer 
purpese if the inatructiens c.rntained in this 
Department's letter Ne.E(r4C)II/82/LG-5/4 dated 
6th June 1983) weuld mean the minimum if the 
scale if Rs.260-400(R.5) plue D.A. therein. 

3.Payment in or with teference to this scale will, 
huwever, be admissible in individual case only 
fiem the date an individual casual labeur emple-
yed in a skilled categery has passed the pre-
scribed trade test if the same.happeris to be 
later than the Late of attaining temperary status 
or date if cempletien of 180 days if centinu.us  
empley mint, as the case may be." 

19. 	We have examined carefully, the pleadings if beth 

eidesas also the material placed bef.re  us. Rules 2511 and 

2512 of the 'Ianual are pertinent in this case. Rule 2511 

S 

explicitly states1 that casual labeur who acquire temperary status, 

'\ 

	

	will net bd breught an to the permanent establisIinent, unless they 

are elected threugh a regular Selectien Deard, f* Class IV staff. 

Rule/(ii) ibid reads as under: 

"(ii)Casual labeur engaged in werk-charged estab-
lishuents of certain Departments who get pre-
meted to semi-skilled, skilled and highly ski-
lled categeries,due to non-availability if 
departmental candidites and centinue to werk 
as casual empleyses for a leng peried, shall 
straighta..iay be abserbed in r3gular vacancies 
in skilled grades pr.vided they have passed 
the requisite test to the extent if 25j6 if the 
vacancies reseried for departmental premetien 
f rem the unskilled and semi-skilled categeriss. 
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Those erdars also aply to the casual labour . 
who are recruited directly 1i the skilled 
catog.riea.inrWerchorg.d establishments after 
qualifying in the trude test," 

	

20. 	From the foregoing, the following parameter, eierge, 

in regard to abs.rptien of casual labour in regular vac incje5: 

Casual labour who acquio temporary status will 
not be eligible to be brought an to the perrna-
risnt ostablsihment, unless they are belected 
through a regular Selection Bnard for Cjasb I 
staff. 

Casual labour in work-charged ostablishrner-its 
who get promoted to semi-skilled, skilled and 
highly skilled categories, owing to dearth of 
departmental candidates and continue to work 
as casual employees for long, shall be straight-
away absorbed in regular vacancies in skilled 
rades ( provided they have passed the requisite 

test) upte 25 of tie vacancies earmarked for 
departmental promotion, from the unskilled and 
semi-skilled categories. 

	

21. 	Let us examine whether the applicants fulfil the 

above pre-requjsitjes. Our scrutiny reveals the following: 

1) The applicants acquired temporary status as 
evidenced by Annexure-A, 

ii) The respondents aver, that they were nt em-
panelled for permanent absorptioi-i in Class IV 
by the Staff Selectien Board, while they were 
working in the EDL. They are also not simi-
larly empanellod by the same Beard oi redeploy-
ment to 1100. 

According to the respondents, the applicants had 
to be redopliyed from the work-charged establish-
mont in EJB to 1108, on administrative grounds 
after a spell of about 4 t. 4+  years, as they 
were found to be surplus in COB. 

r'WB had no work-charged establistmerit as in the 
case of EDO. 

The applicant had passea the requisite trade 
test, to qualify for the skilled grade in which 

-i 

	 they were oigaged in COB, on work-charged estab- 

\\ 	 vi) They were given the pay scale of Rs.260-400 in 
the skilled grad., while they were working in 
EDO as above, for a period of about 4 to 4j yoars. 

vii) They could not be absorbed in regular vacancies 
in skilled grades in CDB, for want of posts,on ac-
count of which,they had to be redeployed to MOB. 
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viii) There is no wsrk-Lhargsd eatablt- ner,t in the 
MOB, where they can be giun a pay scale of 
Rs.263-400 in the skilled grade. 

It is evident frcm the abuve, that the applicants 

CeUl(1 net be abeerbed in the skilled grade in Class Vi, for want 

if regular vacancies and an acceunt of their net being empanelleci 

by the Staff Selectian Beard for the purpess. Csnsequently, their 

pay an r.depl.yment to IIDB,has been determined by the respendents 

in the pay scale of Rs496_232, an the basis if the instructisne 

of the Railway Beardin their Letter dated 5.11.1976(Annexure-I 

to Set I of the Applicatiens). Thus, the pay of the applicants as f 

fixed by the 4th r.sp.ndent, aicurding to Annexure-.C(which is the 

impugned srder) in the pay scale of Rs.195-232, on their redepley-

ment to tIDS, in our view,is in irder. The extract from the Latter 

dated 19.12.1985, referred to by the Ceunsel for the applicants 

(vida para 18 supra ) dies net caine to the aid if the applicants, 

as they have been paid salary in the pay scale if Rs,260-400, for 

the peried they rendered service in the skilled grade ,in the wsrk-

charged establishnent of the EDB. What is s.ught to be recevered 
JAI 

from them on acceurit of aWarpayment,is the hiJ,ir  p.y,paid to thea 

in the pay scale of Rs.260-400, for the skilled grade, to which they 

were not entitled, en their redepleyment to MOB. The resp.ndents 

adrnjt,that this was an inadvertent errer but have directetthat 

the .verpayrnant be recsvered from the applicants in easy instalments. 

The applicants are therefers liable to fail in view of 

the above facts. We wiuld hewever ebserve, that the respendents 

ensLftrethat the applicants are c.nsidered for abserpti.n in regular 

vacancies in skilled grades, with the utmist expediti.n,after c.mpl- 

ting the required precedural fermalities, as the applicants are 

seen to have fulfilled most of the praequisities, and are awaiting 

regular abasrptien since leng. 

j. 	 1 
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24. 	In the result, we dismiss thsse applicbisns subject 

to our .bseruratj.n as ab.ve. 

A 	 / 

'CAI - 	 ( 
r1r1BCR(J) 	 ME1BEF(AM). 

Nc 
DEPUTY EGYSTRAR 

CENTRAL ADP ISTTTdE TRIBUNAL 
ABITIOAL k1ilCH 

BANGALORE 
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REGISTERED 

CENTRAL ADMINISTRATI'JE TRIBUNAL 
8ANGPLORE BENCH 

COPTEMPT APPLICATION No, 	6/86 	COMMERCIAL COMPLEX, (BOA) 
-- 	INDIRANACAR, 

(UP NO. in Application Nos 1611 to 16'13/86(F) BANGALORE-56O 038. 
.  

DATED: 

APP [IC ANT 	Vs 	RE S PD NDE NTS 

Shri A. Manikyam & 2 Ors 	The Sety, m/o Railways & 3 Ors 

TO 

Shri A. Manikyam 	5. The Secretary 
Blacksmith 	 ministry of Railways 
Office of the C & W.S. 	"Rail Bhavan" 
Byappanahalli 	 New Delhi-.110011 
Scuthern Railway 
Bangalore 	 6. The General Manager 

Sothern Railway 
Shri N. Muniraju 	Park Town 
Blacksmith 	 Madras - 3 
Office of the C & W.S. 
Byappanahalli 	7. The Divisional Railway Manager 
Southern Railway 	Southern Railways 
Bangalore 	 Bangalore Division 

S.B.C. Bangalore - 560 023 
Shri P.N. Manoharan 
864, 3rd Cross 	8. The Divisional Personnel Officer 
K.N. Extension 	 Southern Railways 
Ysshwanthpur 	 Bangalore Division 
Bangalore - 560 022 	S.e.C., Bangalore - 560 023 

Shri M.S. Anandaramu 	9. Shri M. Sreerarigeiah 
Advocate 	 Railway Advocate 
128, Cubbonpet Main Road 	S.P. Building, 10th Cross 
Bangalore - 560 002 	Cubbonpet !1ain Rcad Benqalore - 560 002 

SUBJECT: SENDING COPIES OF ORDER PASSED B' TH[ 
BENCH IN APPLICATION NO. 	6/86 

Please find enclosed herewith the COPY of the Order 

passed by this Tribunal in the above said Application on 
15-10-86 

h) 
bEPUTY REGISTRAR 

(JuDIcIAL) 
ENCL: Aabove. 



IN TIlE CENTRAL KDINISTRA.TIVE 
TRIBUNAL ADDITIONAL BENCh, 

ANGALORE 

ORDER SHEET 
Co i"Application No 	IG 	-of 198G 

Applicant 
	 Respondent 

A. H- •; 	 C'\ 

Advocate for Applicant 
	 Advocate for Respondent 

Seccc.k. 

Date 	 Office Notes 	 Orders of Tribunal 

I  I'PLVc1/L1-LAR 

15/10/86 
ORDER 

ease called. Applicant by Shri 

M.S. Anand'am. Respondents by 

Shri M.Sreerangajah, Standing 

Counsel for the Railways, Shri 

Sreerangajah submits that the 

\1 
	 authorities have compljd with the 

1nerim order rnada by this 

tribunal and therf ore this 

I application no longer survives 

for consideration. Shri Anandram 

does not dispute the correctness 

of this submission. In this 
r. 

view, this appuic.tjon is liable 

to be rejected. VTe therefore 

reject this app1ic:;tjon.tjn 

the circumstances of the case, V.1e 

direct the parties to bear their 

own costs, 

f\4. 
CEIJTRAL 	

VICE_CHAIRAN 

i 
1IBER (A) 



REGISTERED 

CENTRAL ADMINISTRATIVE TRIBUNAL 
BANGALCFE BENCH 

Commerc'l Qol plex(BDA), 
Indiranagar, 
Bangalore - 560 038 

Dated : 

CONTEMPT OF COIT APPLICATION NOS 	2 to 8 	/8( ) 
IN APPLICATION NOB. 598,19600961 916'r111 to 1b1)/lb(P) 

W.P. NO  

App lica nts 	 Respondent 

Shri K. P. Irudayaraj 	(' (\ ) 	The Divicional Porsonnel Officer, 
Southern Rly, Bangalore 

To 

1, Shri K.P. Irudayaraj 	4. Shri J. Pxakash 
20, Vth Cross 	5. Shri A. Manickyam 
Narayanapillai Street 
Bangalore - 560 001 	 6. Shri N. Muniraju 

Shri R. Devaraj 	
7. Shri P.N. Menoharan 

:3-2214, Lakshminarayanapura 	(Si Nos. 4 to 7 - 'Srikanteswara Nilaya' 
III Cross, III Main Road 	No. 44, Muneawara Temple Road, 
Srirampura Post 	:3.0. Colony, .Yeehwanthpur 
Bangalore - 560 021 	Bangalore - 560 022) 

Shri A. Shekhar 8. Shri M.S. Anandaramu Blacksmith Advocate Mechanical Department 	128 Cubbonpet Main Road, Bangalore - 2 
Office of the C & W.S., Southern Railway, byappanahalli, Bangalore 

Subject: SENDING COPIES OF CRDER ASSED BY THE BENCH 

Please find enclosed herewith the copy of RDERk/ 

ThRF!1k passed by this Tribunal in the above said 

application on 	 7-1-88 

tiEPUTY REGISTRAR 
S&Mx 

(JUDICIAL) 
Endl 	as above 



In the Central Administrative 
Tribunal Ban gal ore Ben c h, 

B an gal ore 

ORDER SJ-IEET 

c 	j-AppIicaton No 	 of 198k' 
Applicant 	 '''5?, 	 Respondent 

-S - 
Advocate for Applicant 	 Advocate for Respondent 

A'. 	f 	 .96 h. 

Date 	 Office Notes Orders of Tribunal 

ii 
(KSP)VC/PS(NXA). 
JANUARY 7,1988. 

H 	Applicant by Sri M.S.Ananda Ramu. 

Sri Ananda Ramu prays for perinis-

sion to withdraw these appications with 

liberty reserved to challenge the order 

dated 9-12-1987 (Annexure-B) 	fresh 

applications under Section 19 of the 

Administrative Tribunals Act,1985. Perrais-

sion sought for is granted. Applications 

I for contempt are, therefore, dropped. 

M S M B ER (A) VICE-CHAIR 1A 

._ 

( 
r;; 	Fr 


